FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF SHRADDHA EQUINOX LLP

RELEVANT PARTICULARS

Name of corporate debtor

Shraddha 7F,quino;(’ LLP

2. | Date of incorporation of corporate debtor 16/08/2019 o )
3. ‘ Authority under which corporate debtor is | Registrar of Companics (RoC) -
| incorporated / registered Mumbai
| Corporate  Identity No. / Limited Liability | LLPIN: AAQ — 2703
| Identification No. of corporate debtor
5. | Address of the registered office and principal | Registered Office Address: Manisha
| office (if any) of corporate debtor Height Commercial Ground Floor, Bina
3 Silk Mills, Balrajeshwar Road, Mulund
i West, Mumbai — 400 080
6. | Insolvency commencement date in respect of | Date of Order: 06/01/2025
| corporate debtor Date of Receipt of Order by IRP:
| 06/01/2025
7. | Estimated date of closure of insolvency resolution | 05/07/2025, being 180" day from
‘ process commencement of CIRP.
'8. | Name and registration number of the insolvency | Mr. Rikenkumar Navinchandra Vira
‘ professional acting as interim  resolution | IBBI/IPA — 001/IP-P-02918/2024-
! professional 2025/14491
' 9. | Address and e-mail of the interim resolution | 703, Ace Florence, B P Cross Road
; professional, as registered with the Board Number 4, Neelkanth Nagar, Near
Devidayal ~Garden, Mulund West,
] | Mumbai — 400 080
J | Email ID: rikenvira2002@email.com
| 10. | Address and e-mail to be used for correspondence | 703, Ace Florence, B P Cross Road
with the interim resolution professional Number 4, Neelkanth Nagar, Near
Devidayal Garden, Mulund West,
Mumbai — 400 080
| Email ID: shraddha.cirp@email.com
| 11. | Last date for submission of claims 20/01/2025
i 12. | Classes of creditors, if any, under clause (b) of | Home Buyers
| sub-section (6A) of section 21, ascertained by the
7 interim resolution professional
( 13. | Names of Insolvency Professionals identified to | 1. Mr. Prakash Da(tatram
} act as Authorised Representative of creditors in a | IBBI/IPA — 002/1P — N00270/2017-
| class (Three names for each class) 18/10783
2. Mr. Rajendra Devidas Puranik —
IBBI/IPA-001/1P-02029/2020-
» 2021/13149
| 1 3. Mr. Hajari Lal Saini - IBBI/IPA-
| 001/IP-P01553/2019-2020/12494
14,1 (a) Relevant Forms and -
|
[

(b) Details of authorized representatives
are available at:

Web link:
htips:/ibbi.gov.in/en/home/dow nloads

Physical Address: Same as Point 10
above




T‘\\l(»\lg‘ is hereby gIVCl‘l that the National Company Law Tribunal - Mumbai Bench has ordered
e commencement of a corporate insolvency resolution process of the Shraddha Equinox LLP
on 06/01/2025.

The creditors of Shraddha Equinox LLP are hereby called upon to su

: ' bmit their claims with
prm.wi on or before 20/01/2025 to the interim resolution professional at the address mentioned
against entry No. 10.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised represent

ative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative o

f the class [specify class] in Form CA - Home
Buyers.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with pro

of in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
ARA
¥or Shraddha Equinox LLP /{ . VIRA
Y
b — {[{_’_v{ < &
Rikenkuniar Navinchandra Vira ':\\\
Interim Resolution Professional “Q\lj,;;\.\
IBBI/IPA — 001/1P — P - 02918/2024 — 2025/14491 \:*& "
Date: 07/01/2025 e
Place: Mumbai
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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SHRADDHA EQUINOX LLP

RELEVANT PARTICULARS

1. |Mame of corporste debtor Shraddha Equinox LLP

2. | Date of incomporation of corparate deblor | 16/06/2019

3. | Authorty under which comporate debior | Registrar of Companies (RoC) - Mumbai
is incorporated / registered

4, |Corporate Identity No. / Limited Liability | LLPIN: AAQ - 2703

Identification Mo. of corporate dettor

5. | Address of the registered office and Registered Office Address: Manisha Height

principal affice (if any) of coporate Commencial Grourd Floon, Bina Sk Mills, Balrsjestbwar
debitor Road, Mulund West, Mumbai - 400 080

6. | Isolvency commencement date in Date of Orcler; 06,/01,/2025
respert of corporate debtor Date of Receipt of Order by IRP: 06/01/2025

7 |Estimated date of closure of insobhency | 05/07 /2025, being 180th day from commencement
resalution process af CIRR

g, |Mame and registration number of the Mr. Rikenkumar MNavinchandra Vira
Ingohency professional acting as interm | IBELAPA - OO0 TPP029 B,/ 2024-20026,/ 14450

resolution professional
o, [Address and e-mail of the interim 703, Ace Florence, B P Cmss Road Murmber 4,
resolution professional. a5 registared Meslkanth Nagar, Near Devidayal Garden,
with the Board Mulund West, Mumbai - 400 080
I Email ID: ikerwia2002@gmalloom
| 10, | Address and e-mail to be used for 703, Ace Florence, B P Cross Hoad Number 4,
Cofmespondeno: with tha irterim Meclanth Magar, Mear Devidayal Garden,
resalution professional Mulurd West, Mumbai — 400 080
Email I0: shraddha.cirp@gmail.com
11| Last dlate for submission of claims 20701/ 2025

| 12| Clesses of creditors, if ary, under clause | Home Buyers

(b} of subsection (BA) of section 21,

ascertained by the ntedm resolution
{13, Narmes of Insohvency Professionals 1. Mr. Prakash Dattatraya Naringrekar —
idertified to st a5 Authorised IBELIPA - OD2AP - NOO270,2017-18/10783
Representative of creditors in a cass 2. Mr. Rajendra Devidas Puranik -
(Three names for each class) IBEIPA-DOLAP02029/2020-2021,/13149
3. M. Hajari Lal Saini -
IBE|APA-DOAP-POLEES 201 9- 20020, 124594
| 14.] (a) Relevart Forms and Wb link: hitkpe:/fibbigoving/en/home/downloads

(b} Details of authorized representatives | Piwsical Address: Same as Point 10 above
are avallable at

MNotice is hereby given that the National Company Law Tribunal - Mumbai Bench has ordered

the commencement of a corporate insolvency resolution process of the Shraddha Equinox

LLPon 0601,/ 2025,

The creditors of Shraddha Equinox LLP are hereby called upon to submit their claims with

proof on or before 20/01/2025 to the interim resolution professional at the address

mentioned against entry Mo. 10,

& financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its

choice of autharised representative from among the three insolvency professionals listed

against entry No. 13 to act as authorised representative of the class [specify class] in Form CA

- Home Buyers,

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 07,/01,/2025 For Shraddha Equinox LLP

Place: Mumbali Sd/-
Rikenkumar Navinchandra Vira
Interim Resolution Professional

IBBI/IPA - 001/1P - P-02918/2024 - 2025/14491
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